19 DECEMBER 14,1968 D. S. G. (Railways), 1968-69 20

11.38 hrs.

BUSINESS OF THE HOUSE—Contd.
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MR. DEPUTY-SPEAKER : It will
be two hours and two hours respectively.
If strictly followed, they must be concluded.
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MR. DEPUTY-SPEAKER : The
demand was for a separate discussion on
the teachers’ question and a separate dis-
cussion on the Banaras Hindu University
and the students unrest. They would be
separate. I want o finish this before
lunch-hour,

11.39 hrs,

*DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
PARIMAL GHOSH) : Sir, in intro-
ducing the supplementary demands for the
year 1968-69, T would like to explain that

these are all token demands presented to
Parliament to obtain their approval for
certain sanctions that have been given for
some new services, namely, new service and
new works, during the course of the year.
These sanctions were given after the last
session of Parliament. Keeping in view the
recommendations of the Public Accounts
Committee, we have only asked for token
provisions and after the fuller picture is
made available, if necessary, we will come
forward for other supplementary demands
for grants in the course of the year.

With these words, I commend the supp-

- lementary demands to the acceptance of tha

House.

Demanp No. 2—MISCELLANEOUS
EXPENDITURE

MR. DEPUTY-SPEAKER : Motion
moved :

““That a supplementary sum not
exceeding Rs. 4,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1969 in respect of ‘Miscellaneous Ex-
penditure’.”

Demanp  No. 14—CONSTRUCTION OF
MNEW LINES—CAPITAL AND DEPRECIATION
Reserve FunDp

MR. DEPUTY-SPEAKER : Motion
moved :

**That a supplementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of
March, 1969, in respect of *Construction
of New Lines—Capital and Depreciation
Reserve Fund'.”

DemMaND No. 15—OPEN LINE WORKS—
CapiTal, DEepreciaTioN Reserve FUND
anD DeveLopmENT FunD

MR. DEPUTY-SPEAKER : Motion
moved .

*““That a supplementary sum not
exceeding Rs. 3,000 be granted to the

*Moved with the

recommendation of the President.



